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IN THE CeNTRaL AD. lINIbIr’mlIvJ: TRIBUNAL

PrinClPal BanNCHs Ne
Regn,No.1682/88

Shri Rohtas
Vs,
Union of India

For the applicant

CoRAM: Hon'ble Shri P, K Kart
Hon'ble Shri P. wrlnlv

L. Wihether Reporters of lo
to see the Judgement?

bW ut. .LdI
LDate of decision 18,11,1988

«+» Applicant.

.+« BRespondents,

..+ Shri Rakesh Luthra,
Advocate.

e Shri A,K,Behra, proxy counse
for the K,C. Nhttal ,Counsel
for the reaoondents.

ha, Vice Chairman (Judicial)
asan Admlnlstratlve iMember.

cal papers may be allowed i;s

2, To be referred to the Reporter or not? h/@

JUGE daNT

(Judgempnt of the Bench is delivered by Hon'ble
Shri P, Srinivasan, Administrative Member)

- This application has come up before us for admission

with notice to the respondents. Shri Rakesh Luthra, lsarned

counsel for the applicant and

Shri A.K,Behra, learnsd

counsel for the respondents have been heard.

24 The prayer in this application by the applicant who

was working as a “afaiwala in Rashtrapati Bhavan and

whose services were terminate
is that this Tribunal should

reinstate him. Shri Behra, s

d with effect from 14.7.88
direct the respondents to

ubmits that the applicant

has been givén fresh appointment with effect from 4.10.88,

3. In view of this, 2hri Luthra sought our permission

to w1ihdraw thls application,

and the aeallagaéés aonllcatlon is dismissed as withdrawn.
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( P. Srinivasan )
Hember (A)
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He is‘'permitted to do so
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( P.K, Kartﬁ
Vice Chairman (J)




